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| TEM NO 201 COURT NO. 14 SECTI ON 11

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 5900/ 2012

(Arising out of inpugned final judgnment and order dated 22/05/2012
in CRLA No. 3000/2003 passed by the H gh Court O Judicature at
Al | ahabad)

VI NAY KUVAR JAI N Petitioner(s)

VERSUS

KAl LASH SAHKARI AVAS SAM TI LTD. & ANR Respondent (s)

(Wth appln. (s) for permission to file additional documents and
stay and office report) (For Final Disposal)

W TH

SLP(Crl) No. 6271/2012

(Wth appln.(s) for stay and Ofice Report)

SLP(Crl) No. 7059/2012

(Wth appln.(s) for stay and Ofice Report)

SLP(Crl) No. 407/2013

(Wth appln.(s) for exenption fromfiling O T. and inpleadnent and
stay and O fice Report)

Date : 12/ 09/ 2014 These petitions wer e called on for
t oday.
CORAM : HON BLE MR JUSTI CE V. GOPALA GONDA
HON BLE MR JUSTI CE ADARSH KUMAR GCEL

For Petitioner(s) M. E. C. Agrawal a, Adv.

Ms. Purni na Bhat, Adv.

M. B. Narula, Adv.

M. Ajay Kumar Tandon, Adv.
For Respondent (s) M. Shakil Ahned Syed, Adv.

M . Daani sh Syed, Adv.

Signature Not Verified

Digitally signed by

M. Ratnakar Dash, Sr. Adv.
Sushi |l Kumar Rakheja
Dat e: 2014.09. 13
10: 27: 05 I ST
Ms. Garina Bajaj Kapoor, Adv.
Reason:
M. Adarsh Upadhyay, Adv.
M. Sanjay Mani Tri pathi, Adv.
Ms. Anu QGupt a, Adv.

UPON hearing the counsel the Court nade the follow ng
ORDER

List the matters on a non-m scel | aneous day in the nonth of

heari ng



Cct ober, 2014.

(S. K. RAKHEJA) (MALA KUMARI SHARMA)
COURT MASTER COURT MASTER



